


61



62



63



64



6

65



7

66



8

67



9

68



10

69



11

70



12

71



13

72



14

73



15

74



16

75



17

76



18

77



19

78



20

79



21

80



22

81



23

82



24

83



25

84



26

85



27

86



28

87



29

88



30

89



31

90



32

91



33

92



34

93



35

94



36

95



37

96



38

97



39

98



40

99



41

100



42

101



43

102



44

103



45

104



46

105



47

106



48

107



49

108



50

109



51

110



52

111



53

112



54

113



55

114



56

115



57

116



58

117



59

118



60

119



61

120



62

121



63

122



64

123



65

124



66

125



67

126



68

127



69

128



70

129



71

130



72

131



73

132



74

133



75

134



76

135



77

136



78

137



79

138



80

139



81

140



82

141



83

142



84

143



85

144



86

145



87

146



1

ITEM NO.14               COURT NO.3               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 28866/2023

(Arising out of impugned final judgment and order dated  04-05-2023
in AN No. 02/2023 passed by the National Green Tribunal,western
Zone, Pune)

MAHADEV GANPATI MHETRE                             Petitioner(s)

                                VERSUS

MAHARASHTRA POLLUTION CONTROL BOARD & ANR.         Respondent(s)

(IA  No.178363/2023-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT  and  IA  No.178365/2023-STAY  APPLICATION  and  IA
No.178367/2023-CONDONATION  OF  DELAY  IN  REFILING  /   CURING  THE
DEFECTS )
 
Date : 15-09-2023 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE SANJIV KHANNA
         HON'BLE MR. JUSTICE S.V.N. BHATTI

For Petitioner(s) Mr. Kamal Kumar Pandey, Adv.
                   Mr. Mohd. Zahid Hussain, AOR
                                      
For Respondent(s)
                    

           UPON hearing the counsel, the Court made the following
                             O R D E R

 
Delay condoned. 

Issue notice, returnable in the month of February 2024.

Notice will be served by all modes, including dasti.

In  the  meanwhile,  it  will  be  open  to  the  authorities  to

inspect the nursing home/hospital, and file status report before

this  Court  with  regard  to  compliance  with  the  provisions  of

Environment (Protection) Act, 1986 & Bio-medical Waste Management

Digitally signed by
SWETA BALODI
Date: 2023.09.16
13:43:36 IST
Reason:

Signature Not Verified
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Rules, 2016.

The petitioner - Mahadev Ganpati Mhetre will deposit Rs.20

lakh with authority/respondent no.1 -Maharashtra Pollution Control

Board within a period of four weeks from today. On deposit being

made,  there  will  be  stay  of  direction  of  the  impugned

judgment/order to deposit Rs.50 lakhs.  The proceedings in terms of

the impugned judgment/order shall continue. 

(BABITA PANDEY)                             (R.S. NARAYANAN)
COURT MASTER (SH)                         ASSISTANT REGISTRAR

89

148


